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of outspread of Covid-19 Second wave filed by the RP before the Hon’ble
NCLT, New Delhi and the same was granted in the hearing held on

19.07.2021.

The undersigned, after taking charge from IRP, filed the updated list of
creditors in terms of Regulation 13 (2) (d) read with regulation 14(2) of
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process For Corporate Persons) Regulations, 2016 along with report for
re-constitution of CoC under regulation 17(1) of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process For Corporate
Persons) Regulations, 2016 on 18.12.2020, 28.02.2021 and 18.05.2021
bringing on record the claims received and admitted and re-constitution

of CoC before this Hon’ble Tribunal.

It is further informed that, due to large number of stakeholders involved
in the instant matter and voluminous data being received on regular basis,
that till 19.07.2021, the RP has received total 6,95,632 claims through
emails from the Financial Creditors in a Class. Out of 6,95,632 claims, the
Resolution Professional have admitted 5,37,761 claims of Financial
Creditors in a Class and the brief status of the remaining 1,57,871 is

produced hereunder:
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Sl. No. of

Particulars .
No. articu Claims

1. Duplicate Claims 93,557

Rejected (belongs to other than Corporate
2. 22,145

Debtor)

3. Pending for further verification 42,169

Total 1,57,871

The summarized detail of status of claims is produced hereunder:
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| 695,632 22,145/93,557 42,169 537,761 57,112,287,515 24,083,055,773 15,612,992,768) 8,470,063,004

16.  Further, during the verification of claims received/admitted by the
Resolution Professional as stated above, following facts are forming part

of the verification process and placed on record:

a. That no access to the books of account and relevant financial data and
record were made available to the Resolution Professional.
Accordingly, the claims of creditors in a class in the quoted list have

been admitted after verifying the documents provided by the Claimant.

b. Since no historical and financial record of claimant which was
maintained in software, the access to the software is not made
available to the Resolution Professional for necessary examination
and verification of the Claims. The accounting software and the alleged
software (Digital Data) on which stakeholder’s record was maintained
is claimed to be seized by the Enforcement Directorate, Delhi Zonal
Office — | during the search conducted on 19.09.2019 under Section
17(1) of the Prevention of Money Laundering Act, 2002.




